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Member said, there is the  Ministry
of Health, the Ministry of Community
Development, the local works divi-
sion, and the Home Ministry for the
backward classes, the Scheduled Castes
and Scheduled Tribes. The whole
idea of the Central Drinking Water
Board is to co-ordinate the efforts of
all these Ministries so that we can
tackle the problem more effectively.

Shri Tyagi: Too many cooks spoil
the broth.
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Shri P. G. Sen: In view of the
importance of this aerodrome, and in
view of the fact that there is another
rail-cum-road through Jogbani, may
1 know whether the Government has
any proposal to erect an aerodrome
there too?

Mr. Speaker: Let us have the firs
one first. Next question.

Crimes on Railways

!
T
“1174 j Shri P. R. Chakraverti:
* 1\ Shri Balmiki:
Will the Minister of Railways be
pleased to state:

(a) whether Government are aware
of the increasing number of acts of
assaults and violence on the passen-
gers travelling by  higher classes,
specially during night time;

(b) if so, what steps have been
taken to save their life and propertv;

(c) the number of accidents entail-
ing risk to passengers that cccurred
during January, February, March and
April 1962 on the Northern Railway;
and
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cases ou* of
looting and

(d) the number of
these which relate to
murder respectively?

The Deputy Minister in the Minis-
try of Railways (Shri Shahmawaz
Khan): (a) Government are fully alive
to the situation but the acts of as-
saults and violence on upper class
passengers, specia:ly during night
time, are not on the increase.

(b) The responsibility for checking
.erime in trains rests with the State
Governments. Notwithstanding this,
the Railways on their part have taken
certain precautionary measures with
.a view to providing as much security
and safety in rail travel as are with-
in their competence. Some of these
measures are detailed in the statement
laid on the table of the Sabha.
[See Appcendix II1, annexure No. 50].

(¢) and (d). On the Northern Rail-
way there have been only 2 incidents
of robbery (one each in February and
April 62), which entailed risk to pas-
sengers travelling in upper ciasses.

Shri P. R. Chakraverti: Are the
Government aware that some mis-
creants make it a point to board the
train just before it starts and then
wait for the opportunity to do the
misch.ef?

Shri Shahnawaz Khan: This 1z one
of the techniques adopted by them

Shri P. R. Chakraverti: If 50, is
there any arrangement made to sta-
tion police officials at the strategic
points?

Mr. Speaker: If the hon. Member
has got many other techniques also,
he can convey them to the Railway
Minister.

Shri P. R. Chakraverti: Thi: is onc
of the most important techniques.

Shri Shahnawaz Khan: Tho [cople
entering the compartments may be in
possession of bona fide tickets and
we cannot prevent anybody, even if
he is a dacoit, from entering a com-
partment if he has a ticket with him.
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Dr. L. M. Singhvi: The allegation is
also made that there are certaiti gangs
which operate in the railways and
that they are in league with the rail-
way police people. Has the Govern-
ment done anything to unearth the
links between these gangs and the
railway police authorities?

Shri Shahnawaz Khan: Railway
police have very effectively liquidated
a large number of gangs who arc ope-
rating and they are trying their utmost,
in cooperation with the Railway Pro-
tcection Force, to wipe out the remain-
ing gangs also.

ot fawfa fesy : w1 wgme g71a7
az 724 3 1 A1 vz arE v e37 Ay AedaE
g1 vaas i dev F1 nF wafoaT
fea@wz & a1 331 Az 179 T AZ
Faeg gt g fa F1 a1 91 67 46
FIA FI dZ AT A5 7
AT AT : TEA I7 FET AL
g framsz z3 & fr nr =odaz o3z
maaz #1EfE o Tags 15 @1 zA-
R FT TG E
oY fpfa fasr : armer mgasm,
A & 92 IHAIG HA1 5 gAATAT A7
fagrammara g w7 oA s T
geg 21 41 fF agas o faedr w
A9 UFE 1947 §1AA7 1§ AAAr
a1zAT § i Fze wine T A v am
FTAATE &7 WE % ¢
The Minister of Railways (Shri
Swaran Singh): So far as this ques-
tion of the responsibility of State Gov-
crnments is concerned, I would like
to remind the House that this is not
only their responsibility, but also their
prerogative.  Wherever there are Cen-
tral Government workshops «: plants
or any other installations in oy State,
law and order is not only their res-
ponsibility, but their prerogative, But
l¢t us not imagine that they would not
do their duty. There is complete co-
operation. But in spite of all co-
operation, crime can take place in

railways as it can take place any-
where else.
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Shri Tyagi: It has come to the
notice of the public at large that there
are certain gangs who are acting on
railway traing as vendors of certain
articles and sometimes as beggars and
they gencrally indulge in cr.mes. Have
Government taken any steps to stop
such gangs of vendors and beggars
travelling on the trains?

Shri Shahnawaz Khan: Yes, Sir;
instances have comec  to our notice
from time to time and we have
launched an intensive drive specially

to deal with such people.
Uniform rates of Electricity in Delhi

*1175. Shri Shiv Charan Gupta: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether different rates for light
and fans, domestic power and indus-
trial power exist in the areas of
Municipal Corporation of Delhi  and
New Delhi Municipal Committee; and

(b) if so, the steps Govermment pro-
pose to take to have uniform rates in
the union territory of Delhi?

The Minister of State in the Minis-
try of Irrigation & Power (Shri
Alagesan): (a) Yes, Sir. The rates
charged by the New Delhi Municipal
Committce are nigher.

(b). A Tariff Advisory Commititee
has been appointed to examine  the
fin.nvial operctions of the Electricity
Department of the New Delhi Muni-
cinnl Commitien and to suggest whe-
thes its rates of supply can be reduc-
ed 1o the level of those charged by
the Delhi Municipal Corporation. The
recnmmendations of the  Committee
Are swonited,

Shri Shiv Charan Gupta: Is it a fact
that in the areas of the Municipal
Corporation of Delhi itself. there are
different rates prevailing in Narela,
Shahdara and the remaining arcas of
the Municipa] Corporatien of Delhi?

Shri Alagesan: As I said, in the areas
served by the New Delhi  Municipal
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Committee, the rates charged are
higher than the rates charged by the
Delhi Municipal Corporation.

Shri Shiv Charan Gupta: My ques-
tion was whether in the areas of the
Municipal Corporation of Delhi itself
three rates are charged in Narela,
Shahdara and in the remaining areas
of the Corporation?

Shri Alagesan: I do not know whe-
ther these areas lic in  the Delhi
Municipal Corporation or in the New
Delhi Municipal Comrmittee. I should
like to have separate notice,

Shri Harish Chandra Mathur: May
I know what is the attitude of the
New Delhi Municipal Committee and
whether they  have  communicated
their reaction in this matter to the
Central Government, and  whether
this committee is appointed in con-
sultation with them?

Shri Alagesan: Yes, Sir; there is a
representative of the New  Delhi
Municipal Committce also on this
Advisory Committee.

Shri Maheswar Naik: What is the
difference in the charges for domestic
consumption of power and for indus-
tria] consumption of power?

Shri Alagesan: It is a long list; I
can read it

Shri Maheswar Naik: I wanted to
know what is the difference between
the charges for domestic consumption
and for industrial consupmtion.

Shri Alagesan: In the New Delhi
Municipal Committee, for domestic
power, the charge s 9 nP per KWH
plus InP per KWL charged as elec-
tricity tax. For commercial load und
indusirial power upto 10 KWH, the
the charge is 13 nP per KWH p'us
1 nP per KWH charged as clectricity
duty, For industrial loads above 10
KW upto 100 KW, for the first 2000
KW, per month the charge is the
Delhi Electricity Supply Undertaking
bulk rate plus 100% and so on.





